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AUTHORITATIVE ENGLISH TEXT

Act No. 42 of 2025.

THE HIMACHAL PRADESH MUNICIPAL CORPORATION (AMENDMENT)
ACT, 2025

ARRANGEMENT OF SECTIONS

Sections:

1.  Short title .
2. Amendment of section 4.

3.  Amendment of section 5.

Act No. 42 of 2025.

THE HIMACHAL PRADESH MUNICIPAL CORPORATION (AMENDMENT)
ACT, 2025

(AS ASSENTED TO BY THE GOVERNOR ON 27TH OCTOBER, 2025)

AN
ACT

further to amend the Himachal Pradesh Municipal Corporation Act, 1994 (Act No.12 of
1994).

BE it enacted by the Legislative Assembly of Himachal Pradesh in Seventy-sixth Year of
the Republic of India as follows:—

1. Short titlee—This Act may be called the Himachal Pradesh Municipal Corporation
(Amendment) Act, 2025.

2. Amendment of section 4.—In section 4 of the Himachal Pradesh Municipal
Corporation Act, 1994 (hereinafter referred to as the “principal Act”), in sub-section (4), for the
words “six months”, the words “two years” shall be substituted.

3.  Amendment of section 5.—In section 5 of the principal Act, in sub-section (2), after
second proviso, at the end for the sign ".", the sign ":" shall be substituted and thereafter the

following proviso shall be inserted, namely:—

“Provided also that the first election to a Municipal Corporation, may be held within a
period of two years of its being notified as a Corporation.”.
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In the Court of Executive Magistrate Joginder Nagar, District Mandi (H.P.)

(Regarding Correction of name in Aadhar Card)
Date of Hearing : 07-11-2025
In the matter of :

Smt. Jagtamba Devi w/o Sh. Maan Singh, Village Chanjra, P.O. Ahju, Tehsil Joginder
Nagar, District Mandi (H.P.)

Versus
General Public

Application of Smt. Jagdamba Devi for correction of name in Aadhar Card.

Wherea,s an application has been received from Smt. Jagtamba Devi w/o Sh. Maan Singh,
Village Chanjra, P.O. Ahju, Tehsil Joginder Nagar, District Mandi (H.P.) seeking correction of his
name in the Aadhar Card. And whereas, as per the records i.e. Pariwar Register Nakal, School
Certificate and Bonafide Certificate the correct name of the particulars of the applicant are as
under :—

e Name : Jagtamba Devi (SRTAHT <d1) w/o Maan Singh

But in the Aadhar Card the applicant's particulars have been incorrectly recorded as follows:
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e Name : Jagatambo Devi (SFTI <dl)

Now, therefore, through this notice/ishtihar, the general public is hereby informed and given
an opportunity that if anyone has any objection to the proposed correction of the applicant's name
as Jagtamba Devi, he/she may appear in person or file objection before this court on 17-11-2025. In
case no objection is received or no one appears on the said date then the matter shall be proceeded
ex-parte and decided in accordance with law.

This notice is issued today, the 18th day of October, 2025 from this Court.
Seal. Sd/-

Executive Magistrate,
Joginder Nagar, District Mandi (H.P.).

g SIQTed e aeTedl (ForT Siofl) T f—TdNaxer AReRT g/ITR,
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In the Court of Sh. Devi Chand Thakur HPAS, Sub- Divisional Magistrate, Shimla (Urban),
District Shimla (H.P.)

1. Sh. Sunil Kumar Gupta aged about 31 years s/o Sh. Kashi Ram Gupta, r/o Hellon Lodge,
Block No.-1, Bansal Bhawan area Lalpani, Shimla,Tehsil & District Shimla, Himachal Pradesh.

2. Smt. Divya Kumari aged about 28 years d/o Sh. Hari Shankar, r/o Nagar Panchayat
Chopal, Ward No.-1, Tehsil Chopal, District Shimla, Himachal Pradesh.

Versus

General Public

Subject.—Registration of Marriage under special Marriages Act, 1954.

Sh. Sunil Kumar Gupta aged about 31 years s/o Sh. Kashi Ram Gupta, r/o Hellon Lodge,
Block No.-1, Bansal Bhawan area Lalpani, Shimla, Tehsil & District Shimla, Himachal Pradesh and
Smt. Divya Kumari aged about 28 years d/o Sh. Hari Shankar, r/o Nagar Panchayat Chopal, Ward
No.-1, Tehsil Chopal, District Shimla, Himachal Pradesh have filed an application alongwith
affidavits in the court of the undersigned stating therein that they have solemnized their marriage
on 27-02-2023 and are living together as husband and wife since then, but the marriage has not
been found entered in the record of Gram Panchayat concerned/Municipal Corporation Shimla and
marriage be registered under the Special Marriage Act, 1954.

Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage, they can file their objections
personally or in writing before the court of undersigned on or before 28th November, 2025 after
that no objection shall be entertained and marriage will be registered accordingly.
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Issued under my hand and seal of the court today on 29th October, 2025.

Sd/

DEVI CHAND THAKUR HPAS,

Special Marriage Officer-cum-
Sub-Divisional Magistrate, Shimla (Urban).

9 &I Hegd |ATEdT fgadg Son, g, e Rmer (fRovo)
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In the Court of Assistant Collector 2nd Grade, Shimla (Urban),
Tehsil & District Shimla (H.P.)

Sh. Mast Ram s/o Sh. Nar Dass, r/o Bothwell Estate near Degree College Sanjauli,
Shimla-171006, Himachal Pradesh .. Applicant.

Versus

1. Smt. Sarita d/o Sh. Krishan Lal, r/o Bothwell Estate near Degree College Sanjauli,
Shimla-171006 (H.P.), 2. Sh. Rajinder Lal s/o Pyare Lal, r/o Bothwell Estate near Degree College,
Sanjauli, Shimla-171006 (H.P.), 3. Sh. Jawahar Lal s/o Pyare Lal, r/o Bothwell Estate near Degree
Collage Sanjauli, Shimla-171006 (H.P.), 4. Sh. Amrit Lal s/o Pyare Lal, r/o Bothwell Estate near
Degree College Sanjauli, Shimla-171006 (H.P.), 5. Mahesh s/o Sh. Sudershan Lal, r/o Bothwell
Estate near Degree College Sanjauli, Shimla-171006 (H.P.) .. Respondent.

The undrsighed has fixed the date of attestation of mutation No. 1321 property situated at
Up-mohal Sanjauli Chowk, Patwar Circle Sanjauli, Tehsil Shimla (Urban) on 10-12-2025 at 11.00
AM .at Tehsil Office Shimla Urban.

The court of undersigned has been made satisfied that the service of the above respondents
cannot the served in an ordinary way of process. Hence this publication hereby issued against the
above named respondents and directed to appear presonally or through an authorized agent before
this court on 10-12-2025 at 11.00 A.M. In case if, failed to appear on the aforesaid date and that you
have nothing to say in this end and you would be proceeded ex-parte and mutation will be attested
in favour of applicant accordingly.

Given under my hand and seal of the court today on 30th October, 2025.

Sd/
Assistant Collector 2nd Grade,
Shimla (Urban), Tehsil & District Shimla (H.P.).
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Office of the Sub-Divisional Magistrate Arki, District Solan, H. P.

Case No. Date of Institution Date of Decision
41/2025 21-10-2025 20-11-2025

Neha Sharma d/o Shri Kailash Chand Sharma, r/o Village & P.O. Darlaghat, Tehsil Arki,
District Solan, Himachal Pradesh . .Applicant.
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Versus

General Public . .Respondent.

Regarding delayed registration of Birth event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation

Neha Sharma d/o Shri Kailash Chand Sharma, r/o Village & P.O. Darlaghat, Tehsil Arki,
District Solan, Himachal Pradesh has filed a case under section 13(3) of Birth & Death Registration
Act, 1969 alongwith affidavits and other documents stating therein that she was born on
08-06-1997 at Village & P.O. Darlaghat, Tehsil Arki but her birth has not been entered in the
records of Gram Panchayat Darla, Tehsil Arki, District Solan, H.P. as per the the Non-Availability
Certificate No. 10 issued by the Registrar, Birth and Death Registration, G.P. Darla, Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for the registration of delayed birth event of Neha Sharma, may submit their
objections in writing in this office on or before 20-11-2025 at 10.00 A.M,, failing which no objection
will be entertained after date of hearing.

Given under my hand and seal of this office on this 21st day of October, 2025.
Seal. Sd/-

Sub-Divisional Magistrate,
Arki, District Solan, H. P.

Office of the Sub-Divisional Magistrate, Arki, District Solan, H. P.

Case No. Date of Institution Date of Decision
40/2025 21-10-2025 20-11-2025
Sh. Kailash Chand Sharma s/o Sh. Devi Ram Sharma, r/o Village & P.O. Darlaghat, Tehsil
Arki, District Solan, Himachal Pradesh . .Applicant.
Versus
General Public . .Respondent.

Regarding delayed registration of Birth event under section 13(3) of the Birth and Death
Registration Act, 1969.

Sh. Kailash Chand Sharma s/o Sh. Devi Ram Sharma, r/o Village & P.O. Darlaghat, Tehsil
Arki, District Solan, Himachal Pradesh has filed a case under section 13(3) of Birth & Death
Registration Act, 1969 alongwith affidavits and other documents stating therein that his daughter
Nancy was born on 01-10-2006 at Village Darlaghat but her birth has not been entered in the
records of Gram Panchayat Darla, Tehsil Arki, District Solan, H.P. as per the Non-Availability
Certificate No. 10 issued by the Registrar, Birth and Death Registration, G.P. Darla, Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for the registration of delayed birth in respect of Nancy, may submit their
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objections in writing in this office on or before 20-11-2025 at 10.00 A.M., failing which no objection
will be entertained afterwards.

Given under my hand and seal of this office on this 21st day of October, 2025.
Seal. Sd/-

Sub-Divisional Magistrate,
Arki, District Solan, H. P.

In the Court of Assistant Collector Grade-II, Sub-Tehsil Parwanoo,

District Solan (H.P.)
Case No. Date of Institution: Date of Decision:
28/ 2025 29-10-2025 Fixed for : 02-12-2025

Pradesiya Oraon s/o Dharma Oraon, r/o Village Tendar, P.O. Dirgaon P.S. Ghaghra,
Tusgaon, Gumla, Jharkhand.

Versus
General Public through : M.C. Parwanoo, Sub-Tehsil Parwanoo, Distt. Solan (H.P.)

Application under section 13(3) of H.P. Birth and Death Registration Act, 1969.
Proclamation:

Pradesiya Oraon s/o Dharma Oraon, r/o Village Tendar, P.O. Dirgaon P.S. Ghaghra,
Tusgaon, Gumla, Jharkhand has filed an application under section 13 (3) of the birth & death
registration Act, 1969 stating therein that his son Aditya Oraon was born on 19-08-2020 at r/o
Block No. 05, Flat No. 72, Sector-04, Parwanoo, Sub-Tehsil Parwanoo but his birth could not be
registered in the birth records of MC Parwanoo within stipulated period. He prayed for passing
necessary orders to the MC Parwanoo for entering the same.

Therefore, by this proclamation, the General Public is hereby informed that any person
having objection regarding registering the birth of Aditya Oraon s/o Pradesiya Oraon, r/o Village
Tendar, P.O. Dirgaon P.S. Ghaghra, Tusgaon, Gumla, Jharkhand presently r/o Block No. 05, Flat
No. 72, Sector-04, Parwanoo, Sub-Tehsil Parwanoo in the records of MC Parwanoo, may file their
objection sin this court on or before 02-12-2025 failing which no objection shall be entertained
later.

Given under my hand and seal on this 29th day of October, 2025.

Seal. Sd/-
Assistant Collector Grade-11,
Sub-Tehsil Parwanoo, District Solan (H.P.).
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In the Court of Assistant Collector Grade-II, Sub-Tehsil Parwanoo,

District Solan (H.P.)
Case No. Date of Institution: Date of Decision:
27/ 2025 29-10-2025 Fixed for : 02-12-2025

Pradesiya Oraon s/o Dharma Oraon, r/o Village Tendar, P.O. Dirgaon P.S. Ghaghra,
Tusgaon, Gumla, Jharkhand.

Versus

General Public through : M.C. Parwanoo, Sub-Tehsil Parwanoo, Distt. Solan (H.P.)

Application under section 13(3) of H.P. Birth and Death Registration Act, 1969.
Proclamation:

Pradesiya Oraon s/o Dharma Oraon, r/o Village Tendar, P.O. Dirgaon P.S. Ghaghra,
Tusgaon, Gumla, Jharkhand has filed an application under section 13 (3) of the birth & death
registration Act, 1969 stating therein that his son Ayush Oraon was born on 06-05-2017 at r/o
Block No. 05, Flat No. 72, Sector-04, Parwanoo, Sub-Tehsil Parwanoo but his birth could not be
registered in the birth records of MC Parwanoo within stipulated period. He prayed for passing
necessary orders to the MC Parwanoo for entering the same.

Therefore, by this proclamation, the General Public is hereby informed that any person
having objection regarding registering the birth of Ayush Oraon s/o Pradesiya Oraon, 1/o Village
Tendar, P.O. Dirgaon P.S. Ghaghra, Tusgaon, Gumla, Jharkhand presently r/o Block No. 05, Flat
No. 72, Sector-04, Parwanoo, Sub-Tehsil Parwanoo in the eecords of MC Parwanoo, may file their
objections in this court on or before 02-12-2025 failing which no objection shall be entertained
later.

Given under my hand and seal on this 29th day of October, 2025.
Seal. Sd/-

Assistant Collector Grade-11,
Sub-Tehsil Parwanoo, District Solan (H.P.).

Office of the Sub-Divisional Magistrate, Arki, District Solan (H. P.)

Case No. Date of Institution Date of Decision
37/2025 09-10-2025 08-11-2025
Sh. Dhani Ram s/o Sh. Kanahiya Lal, r/o Village Bhanalag Badog, P.O. Sewra Chandi,
Tehsil Arki, Distt. Solan (H.P.) .. Applicant.
Versus

General Public .. Respondent.
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Regarding delayed registration of birth event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation

Sh. Dhani Ram s/o Sh. Kanahiya Lal, r/o Village Bhanalag Badog, P.O. Sewra Chandi,
Tehsil Arki, Distt. Solan (H.P.) has filed a case under section 13(3) of the Birth & Death
Registration Act, 1969 alongwith affidavits and other documents stating therein that he was born on
21-09-1977 at Village Bhanalag Badog, but his birth has not been entered in the records of Gram
Panchayat Kashlog, Tehsil Arki, District Solan (H.P.) as per the Non-availability Certificate No. 10
issued by the Registrar, Birth and Death Registration, G.P. Kashlog, Tehsil Arki.

Therefore, by this proclamation, the general public is, hereby, informed that any person
having objection for registration of delayed birth in respect of Sh. Dhani Ram, may submit their
objections in writing in this office on or before 08-11-2025 at 10.00 AM, failing which no objection
will be entertained afterwards.

Given under my hand and seal of this office on this 09th day of October, 2025.

Seal. Sd/-
Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

In the Court of Assistant Collector, 1st Grade-cum-Tehsildar Kasauli,
Tehsil Kasauli, District Solan, (H.P.)

Case No. Date of Institution Date of Decision
19/1X 0f 2023 13-06-2023 Pending

Smt. Shivani w/o Sh. Sanjeev Kumar, r/o Vill. Nawati, Tehsil Kasauli, Distt. Solan, H.P.
. .Applicant.

Versus

1. Sh. Kamlesh Kumar s/o Shankar, r/o Village Nawati, Tehsil Kasauli, Distt. Solan (H.P.),
Sh. Jaidev son of Sh. Shankar, r/o Village Nawati, Tehsil Kasauli, Distt. Solan (H.P.),
Sh. Jogender Singh s/o Shankar, r/o Village Nawati, Tehsil Kasauli, Distt. Solan (H.P.),
Sh. Sanjeev Kumar s/o Shankar, r/o Village Nawati, Tehsil Kasauli, Distt. Solan (H.P.),
Sh. Guman Singh s/o Shankar, r/o Village Nawati, Tehsil Kasauli, Distt. Solan (H.P.),
Smt. Darshanu Devi w/o Shankar, r/o Village Nawati, Tehsil Kasauli, Distt. Solan (H.P.),
Sh. Lachhman Dass s/o Sh. Roop Singh, r/o Village Nawati, Tehsil Kasauli, Distt. Solan (H.P.),
Sh. Hari Chand s/o Sh. Roop Singh, r/o Village Nawati, Tehsil Kasauli, Distt. Solan (H.P.),
9. Sh. Durga Singh s/o Sh. Roop Singh, r/o Village Nawati, Tehsil Kasauli, Distt. Solan (H.P.),
10. Smt. Neeta Devi daughter of Sh. Balbir Singh, r/o Village Nawati, Tehsil Kasauli, Distt. Solan
(H.P.), 11. Smt. Poonam daughter of Sh. Balbir Singh, r/o Village Nawati, Tehsil Kasauli, Distt.
Solan (H.P.), 12. Smt. Chetna daughter of Sh. Balbir Singh, r/o Village Nawati, Tehsil Kasauli,
Distt. Solan (H.P.), 13. Smt. Kanta w/o Sh. Balbir Singh, r/o Village Nawati, Tehsil Kasauli, Distt.
Solan (H.P.), 14. Sh. Leela Dutt s/o Sh. Roop Ram, r/o Village Nawati, Tehsil Kasauli, Distt. Solan
(H.P.), 15. Smt. Geeta Devi daughter of Sh. Roop Ram, r/o Village Nawati, Tehsil Kasauli, Distt.
Solan (H.P.), 16. Smt. Kaushlya Devi daughter of Sh. Roop Ram, r/o Village Nawati, Tehsil

e A S
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Kasauli, Distt. Solan (H.P.), 17. Smt. Shanti Devi daughter of Sh. Roop Ram, r/o Village Nawati,
Tehsil Kasauli, Distt. Solan (H.P.), 18. Smt. Parwati w/o Sh. Roop Ram, r/o Village Nawati, Tehsil
Kasauli, Distt. Solan (H.P.), 19. Sh. Mohan Singh s/o Lekh Ram, r/o Village Nawati, Tehsil
Kasauli, Distt. Solan (H.P.), 20. Smt. Lata d/o Sh. Lekh Ram, r/o Village Nawati, Tehsil Kasauli,
Distt. Solan (H.P.), 21. Smt. Shakuntla daughter of Sh. Lekh Ram, r/o Village Nawati, Tehsil
Kasauli, Distt. Solan (H.P.), 22. Sh. Dila Ram s/o Kikar Singh, r/o Village Nawati, Tehsil Kasauli,
Distt. Solan (H.P.), 23. Sh. Gian Dutt s/o Sh. Devi Ram, r/o Village Nawati, Tehsil Kasauli, Distt.
Solan (H.P.), 24. Smt. Vatu Devi daughter of Sh. Devi Ram, r/o Village Nawati, Tehsil Kasauli,
Distt. Solan (H.P.), 25. Smt. Kamla Devi daughter of Sh. Devi Ram, r/o Village Nawati, Tehsil
Kasauli, Distt. Solan (H.P.), 26. Sh. Mani Ram s/o Sh. Sant Ram, r/o Village Nawati, Tehsil
Kasauli, Distt. Solan (H.P.), 27. Smt. Nisha d/o Sh. Sant Ram, r/o Village Nawati, Tehsil Kasauli,
Distt. Solan (H.P.), 28. Smt. Gulab Devi daughter of Sh. Sant Ram, r/o Village Nawati, Tehsil
Kasauli, Distt. Solan (H.P.). . .Respondents.

Subject.—Application under section 123 of H.P. Land Revenue Act, 1954 for partition of
land bearing Khata/Khatauni No. 44/46, Kita 11, measuring area 0-63-03 Hectare, situated at
Nawati, Patwar Circle Kot, Tehsil Kasauli, District Solan, H.P. as per Jamabandi year 2017-18.

Seal. Sd/-
Assistant Collector,

1st Grade, Kasauli,
Tehsil Kasauli, District Solan (H. P.).
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ATER | FXATEIRT / —
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I
3ITH ST

IS UH MO AMTelg FeTd /KT el YA Wae F0 359, WA F0 542 & QI
Aifere § &6l uredl &1 M b3 < g3 el g3 SrRar ol quiiy fheM daws b I e
93 HeRdl g3 SThRAT BT SRS Gol R a |

&I GATGT S 39 ST |

B W d H ST DI FOIRAT AT GATEl $IA8R §RT G far Sirar € fb SuRied
aftfd ST PeAT 59 A H OR gErRG © | fod il 9 e il #eTel SRRt
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e A @de Fo 350, @AM H0 542 & WMT Hfeld H qol Uil &1 AW v @< gF
AT g3 STeRAT B Juiy fhed o< Ib IM B3 g3 Fe! g3 STHRAT GO SaIol B
IR IRI—ud <TRId B 7 |

3d: $9 A GGl SIABR §RT M Sl DI Gld fhar Sfar & fb Sad g%
Tol R IR Ife fHd ff T 9 3 SHaT Bl Bis W TRl 81 dl 98 IRITeiad T deblerd
39 IcTad H fAI® 25—11—2025 BT FHI 02.00 Io1 AUREA IT I9H gl fosdl Y & feaw
TR AT YRSl A &R Adhd © | &6 25—11—2025 & d1& HIs M YRSl AT 9 8N a7
ATe T Goxll IR FATgaR 31 HRIAET 3fd H s SITgT |

35T &1 16—10—2025 DI HX BLXIER g HIBR JaTeld gIR1 NI §aTT |

TETERd / —
AER | IRY TedeleR Ud Werid adedl fedrg ofl,
3, et & (fRowo) |

9 QT ABUIARR U9 BRIBRI USIHGRI BRI, dgsdid gar, forar 1 ([Bovo)
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(fRowo) IR

I ST Cgenedt |

fawg —famaet Wo9a & 3ded BT SUATH UHIRIT BT & {oT¢ 3de |

3 37U HAR TSt Y A WA IM, Il g S10 I, dEdid "N, e S,
(fRodo) =1 3row A H IUAM Sired & folv exeR Wfed 39 e # UiF—-u5 79 Iu-—us
UeT AT 2| SMded BT Hel © b 98 TP agd dHd 2 9D A & H SABI A 20T
AR for@r w1 & Siife wrell gRT U fhd TR SWIPSl 9 Aol el @rar © | well o
31feral # SUAT A BT HAR 8% vA.K HHAR TSATA ol HRaMT dredl 8 | 39 forg ureff 3

AR T3 § 28—06—2025 I IffRad AR Yobidrg fhar 21 a9 uefi =ear € & Sgar
IUA™ ST fRHre Io9a § USRI fhar S |

3T T ISV & AW W AIARRY B Grad fHar Smar & 6 afe fawi aafda a1
SIRIGT 3G AT AT 9 & G SUAM Siie TR Bl IMMURT &1 a1 a8 Joadl H Fal &
gHreE & fAfr & 30 () &7 & WiaR, el & <Iarad | 799! 3MURT g5 &1 Fdhdl
2| afe pig SmuRy FeiRa Twy A1 4 ura €0 8l a1 e R dggaR oy forar e |

37T f&ieh 17—10—2025 BT WX EXIER T HIBR IAaTeld GIRT STRI 3T |

AER | gaeRd /—
TEATER Ud BRIGRT SUSIIHNT TR,

el g9rRI, Rerr &A1 (fRovo) |
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CHANGE OF NAME

I, Rishi Chauhan s/o Sh. Vipin Singh, r/o Village Kasohal, P.O. Morsinghi, Tehsil
Ghumarwin, Distt. Bilaspur, H.P.-174026 declare that I have changed my name from Rishav Singh
(Previous name) to Rishi Chauhan (New name). All concerned please may note.

RISHI CHAUHAN,

s/o Sh. Vipin Singh,

r/o Village Kasohal, P.O. Morsinghi,

Tehsil Ghumarwin, Distt. Bilaspur, H.P.-174026.

CHANGE OF NAME

I, Bimla Devi w/o Sh. Budhi Ram, r/o Village Kharku, P.O. Majhiwar, Tehsil Sunni, Distt.
Shimla (H.P.) declare that in my Aadhar Card my name is wrongly entered as Dosoda Devi which
should be corrected as Bimla Devi. All concerned note it.

BIMLA DEVI,

w/o Sh. Budhi Ram,

r/0 Village Kharku, P.O. Majhiwar,
Tehsil Sunni, Distt Shimla (H.P.).

CHANGE OF NAME

I, Amra Devi, w/o Maan Singh, r/o Village Deed Nadali, Tehsil Nahan, Distt. Sirmaur
(H.P.) declare that in my Aadhar Card (826048348387) my name is wrongly entered as Amara
Devi which is required to be corrected as Amra Devi. All concerned please note.

AMRA DEVI,

w/o Maan Singh,

r/o Village Deed Nadali, Tehsil Nahan,
Distt. Sirmour (H.P.).

CHANGE OF NAME

I, Sunita Devi, w/o Sita Ram, r/0 Village Dawin Kaarga, P.O. Kotla Molar, Tehsil Dadahu,
Distt. Sirmaur (H.P.) declare that I have changed my daughter's name from Navaya (Previous
name) to Navya (New name). All concerned please note.

SUNITA DEVI,

w/o Sita Ram, r/o Village Dawin Kaarga,
P.O. Kotla Molar, Tehsil Dadahu,

Distt. Sirmaur (H.P.).
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CHANGE OF NAME

I, Kuldip Singh s/o Hari Singh, r/o VPO Amroh, District Hamirpur (H.P.) have corrected
the name spelling to Kuldeep Singh in all documents.

KULDIP SINGH,
s/o Hari Singh,
r/o VPO Amroh, District Hamirpur (H.P.).

CHANGE OF NAME

I, Surender Singh s/o Layak Ram, r/o Vill. Bagna, P.O. & Teh. Nerwa, Distt. Shimla
(H.P.). declare that in my son's Aadhar Card his name is wrongly entered as SHAURY
RAMCHAIK. His correct name as per Panchayat Record is SHOURYA RAMCHAIK. Please
correct his name in his Aadhar Card as SHOURYA RAMCHAIK, please note.

SURENDER SINGH,
s/o Layak Ram, r/o Vill. Bagna,
P.O. & Teh. Nerwa, Distt. Shimla (H.P.).

CHANGE OF NAME

I, Sukh Dev s/o Sh. Madan Lal, r/o Village Deeb, P.O. Thaila, Sunni, District Shimla
(H.P.). declare that I have changed my daughter's name from Manet to Mannat Bhardwaj. All
concenred please may note.

SUKH DEV,

s/o Sh. Madan Lal,

r/o Village Deeb, P.O. Thaila, Sunni,
District Shimla (H.P.).

CHANGE OF NAME

I, Vanita Devi w/o Sh. Ramesh Kumar, r/o Village Chamiana, P.O. Chamiana, Teh. Tihra
Sujanpur, Distt. Hamirpur (H.P.). declare that I have changed my name from Parito Devi to Vanita
Devi for all purposes in future. Please note.

VANITA DEVI

w/o Sh. Ramesh Kumar

r/o Village Chamiana, P.O. Chamiana,

Teh. Tihra Sujanpur, Distt. Hamirpur (H.P.).



7490 IoTuF, faTaet U, 03 FaWR, 2025 /12 HIfid, 1947
CHANGE OF NAME

I, Vandna Kumari w/o Sh. Raju Ram, r/o Vill. Chowki, P.O. Gagruhi, Teh. Jawalamukhi,

Distt. Kangra (H.P.) declare that I have changed my name from Bandana Devi to Vandna Kumari
for all purposes in future. Please note.

VANDNA KUMARI

w/o Sh. Raju Ram,

r/o Vill. Chowki, P.O. Gagruhi,

Teh. Jawalamukhi, Distt. Kangra (H.P.).
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